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The applicant was suzrendeld and he prayed that
the respondentes may ke dirscted to pay the subsiztence
allowance to the applicant from the Jdate of zuspencsion.

He also praysd for interest.

2. The reszpondsnts have come with & caze that the
applizant wazs not cooperating in departmental rrcceedings
and the penalty of removal from zervice was imposzed on
78.5.,93, It wae alszo eurmitted that the apﬁlicant was not
availalble, ae such, the notice of imposzsition of penalty
was pasted on the notice koard on 10.,6.93 anld it should be
considered s a proper szrvice of the terminaticon - order,
stencz2 allowance
uptc 9.6.93 and cannot 2laim any subsistence allowanace
thezreafter. He will he at likerty to file the freszh 0.A,
acosrding €2 the rules or to tale any acticn aceording to
law challenging the removal order, Howsver, n2 dirzsctions
can ke given for the paynent of cubsicstence allawvance of a
period'falling after 9,6.,93, Cubsesistence allowance uptd
5.5,93 should be paldwithin a period of three months from
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3. The O.A, iz diepcsed of accordingly, with no
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order as to costs,
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